
CHAPTER XII 

Adjournments 

R. 1 

1. Adjournments to be to a day certain—All adjournments shall be to a day certain. No suit or 

matter shall be adjourned sine die except for reasons recorded in writing. 

R. 2 

2. Adjourned granted only on good cause—No adjournment shall be granted except on good 

cause shown. The consent of parties shall not or itself be a good cause for adjournment. 

 


